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5. The Divisional Railway Manager,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
!

AT HYDERABAD

e

%, C. Narayasna i
2. Ke ChengalrayUdU _-_'-“.-\‘. LA L
3. Eduard : ey Y
5. Venkataramans ' '
6. Visuanath Kamath : T
7. Mohan o

8. Ganash

g, Hanumanthu

10. 0. Marlikarjun
11. K. Kumarasuyamy .. Applicants.

AL
1. The General Mansger,

SC Rly, Sgcunderabad.

2, The Chisf Personnal geficsr,
SC Rly, Sgcuhdarobind.

3. The Chisf Commgrcial Superintendent,
SC Rly, Secunderabad.

4. The Sr. Divisional Perasonnsl Opficer,

s¢ Rly, Guntakal.

s¢ Rly, Guntakal, : .. Rogpendenis.

Counssl for the Appllcants : Mr. 5,Ramakrishna Rao

founsel Por the Respnndents : Mr., NoV. Ramana, 5C for Rlys.
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6. ' In the result, }wﬂ follow the orde of this

s -2
i

Tribunal in 0.4, Nontth/Ql and 85/92 and direct the

..pondentg as followgzm
. k
The respondents should consider the cases of all
' !
the applicants herein, even if they are engaged after

28.7.1937 for absorptiok ei*her in a regular capacltyor oA
Yo

casual labourer in the Gunt..al Division of South Central

‘ S . ’
Rallway and prepare a l%st in the same manner as wes done

in the case of Catering!Cleaners who were applicants in the
’ |
above cited 0,As. Wh%le preparing this list, the

respondents have to give!age relaxation to the extent of
1

service they have put in, as Catering Contract Cleaners

till their services were|terminated in 1991,

|
7. The above direction should 'm complied within a

period of 3 months frcwm the date .of receipt of a copy of
o ‘ -
this order, _ : : It
Voo
. .“ a
. 0.2, is ordered accordingly. No costs:\
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Copy Lot

1. The General Manager; South Central Railways,Secunderabaj.

2., The Chief Personnel Officer, South Central Railways,Sec'val,
3. The CThief Commercial Superintendent, Souath Central Raliways,

Secunderabad,

L J -

ne Divisional Railway Manager, S$.C.Rlys,Buntakal,
One copy to Mr,S.R:makrishna Rao,2dvocate,CAT ,Hyderabad,
One copy to Mr,N.V.Ramana,S,, for Rlys,CAT,Hyderabad,
Qne copy to Library 7 ‘
. uhe spare, !
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The senior Divisional Personnel Officer,SC Rlys,Guntakal,
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candidates from among the existing catering cleaners
\

violating the ordérs of the Supreme Court. It is also

d arbitrarily framed rules

alieged that the respondents ha
' |

stipulating that #he age limit Eor Cleaners to be ausorbed
should not exceed(the max imum #f 28 years, thereby dis-
gualifying the C%nteen Cleaneré. _The services of the
applicants were terminated witﬁ effect from 31.,3,1491,

though it is stated that aumber of persons junior to
[

them were continbued. Aggrieved by their termination, the

applicants have represented to(authorities; but there ’

. ¢!

WwaS no reSponse.‘ Hence, this 0a is filed for issue of I
i ‘ :

. : |

a direction as above, :

|
|
4, when the O.A, came up for hearing, the learned
o o
counsel for the respondents féirly submitted that this
: | :
caze has been covered by the prders of this Tribunal in

G.ANG.LIGS oL 1997 L. 4.11.1991 and 0.A.N0.B6/92 dt,

|
4,11.1992, | :
! I‘ .
\ _ | ..
S wWe have perused che labove quoted judgments of
. |
this Tribunral and satisfied ﬁhat this case is already

covared by those judgments'cﬁted above,” The only point
C

for furthar cohsideration is| in regard to the maximum age
‘ I

preccribed for engaging them as casual labourers in the
|

Railways. It is by now well settled that the Casual
: ‘ ‘

|
Lakourers should have been qngaged initially before they

attain the ma#imum prescribed age for employing them in
‘ |

Railways, While scre2ning §nd'absorbing them on a regular
basis age rel%xation Haﬁ to?be given to the extent of the
service they have put in as:CaSuél Labourer. 1In this case,
the contract labourers who‘Qare engaged within the maximum

|
prescribed age as Contract Cleaners should be given relaxatﬁﬁ

|
of age to the extent of theéir service they have put in as

Contract Cloaners, Lo .
00-4 7
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Sr, Addl. Btanding Counsel for
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